Open Court

CENTRAL ADMINISTKATIVE TRIBUNAL
ALLABABAD BENCH
ALIAHABAD

Original Applicaticn No. 544 of 1999
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Hon'ble Mr,C.S. Chadha, Member (A)

Krishana Chandra ‘Yisra, S/p Late Sri R.P., Misra,
r/o P=-8/7, M.E,S., Colony, C.0.D., Cheoki, Allahakad,

Applicant
By Advocate sShri A,K, Srivastava ‘

Versus

1. Unicn of India through its S@ecretary, Ministry
of Defence, New Belhi,

2. Garrison £ngineer, (West), Allahabad.

3. Area Account Office, 1, Ashoké Road, New Cantt,
Alld.

4, Chief Central Lefence Account(Pensicn), Dropati
Ghat, Allahabad.

5. Central Defence Account(Central Command), Lucknow

6., Central Govt,Defence Account, R.K. Furam Block,

New Delhi,
Respondents

By Advocate Shri Satish Chaturvedi,

ORDER (Oral)
Hon'ble Mr,C,S. Chadha, Member (A)
The case of the applicant is that he had

been basked by the authorities to work 10 days at

Cheoki and remaining days in the month at Allahakad
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as a result of this he had to perform a journey
by the Auto Rickshaw, for which he has claimed
mileage at the rate of Rs4/- per kilometer in
accordance with the €ircular of Govt., of India
annexed as annexure-2 to this O.A.. That rules
states as under;

"Rate of road mileage - Actual fare will be
paid for travel by public bus. Mileage allo@-
ance at 60 P, per km will be admissible for
journey by bicycle/foot,

For journeys by autbrickshaw/taxi/car,
entitlement will be at the rates notified
by the concemned Director of Transport.

If no rates have been notified/prescribed,
prevailing rates in the Metropolitan city of
the State may be adopted. If no such rates
have been fixed, then the rates of the neigh-
bouring State be adopted., When no rates become
available even after this, following rates may

»

be fixed:-
For journeys performed in own car/ taxi-gs.8/km
For journeys performed by autorickshaw/
scooter Rse 4/km *

2 8ccording to the applicant, there were
notified rate$by the State Government, therefore, he’
should be paid at the rate of k.4/- per km, Counsel
for the respondents states that vide notificaticn
dated 02.11.98 rate for travel by Auto RKickshaw had
been fixed at Rs,1.60 per k.,m. and, therefore, the
applicant is not entitled to ks.4/- per k.,m., He also
claimed that vide order dated 08,06.94 the rates of
such transport mileage were fixed at Rs.L20 per k.m.
after the first k.m. which entitled payment of

R«2.90 , The rule cited by the learned cCouynsel ,,.pg.3/-



T o

for the applicant at page 13 of the 0.A,

itself clearly states that for journeys by

Auto Rickshaw,entitlement will be at the rate
notified by the concerned Director of Transforts,
In view of the clear notification issued in 1994
and 1998 which gives the rates of Rs.1.,20 per k.m.
and Bs,1,60 per k.m.,,the applicant is not entitled
to claim ks, 4/- per k.,m, The 0.A., is, therefore,

dismissed. . There shall be no order as to costs.
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